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people have to be rehabilitated and
thereafter, action for  getting
encroachment removed would be
taken. He also stated that District
Magistrate had made reference to
State Government for rehabilitation
and the matter is pending at their end
but he could not tell the date on which
District ~ Magistrate  made  such
reference and also since when the
matter is pending before State
Government and also before which
authority. '
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In these facts and circumstances, we
find no option but to direct District
Magistrate, Meerut to appear in person
on the next date i.e., 16.07.2024 and
assist the Tribunal as to on which date
reference for recommendation for
rehabilitation has made in respect of
the land which is still encroached, and
also to show as to before which
authority the matter is pending in the
State of U.P.
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